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ORDER (ORAL)

Hon'ble Smt. Lakshmi Swsminathan. Vice Chairman {J)

un 1 afjp I luauiL/ii j +- L-. ̂  ^ tr% wN T -i 4" ^
ui i^ apM 1 i^^aiiuc) have

f.

prayed for a declaration to the effect tnai. the action

of the respondents in revising their seniority list

wiuhout issuing appropriate guioe—lines, instructions
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Aiit Singh-11 Vs. State of Pun.iab and Others (AIR 1393

SC 373) by order dated 16.3.1333 is iHegal and

arbitrary. They have, therefore, prayed that the

seniority list issued by the respondents dated

21 .3.2001 fnay be Quashed and set aside.

2. We have heard Shri Yogesh Sharrfia, learned

counsel Tor the applicants and Shri R.L. Dhawan,

learned counsel Tor the respondents and perused the

relevant documents on record.

3. MA 1877/2001 has been Tiled by the applicants

seeking direction to Tile a joint application. Heard

Shri R.L. Dhawan, learned counsel. One oT the main

grounds taken by che respondents is that the applicants

are not similarly situated, as in the case oT some oT

the applicants, they are posted at places outside Delhi

Area, i.e., out side the jurisdiction oT the Principal

Bench oT the Tribunal. However, by Tribunal's order oT

the Hon'ble Vice Chairman (A) dated 23.8.2001, P.T.

No.240/2001 has been allowed and the application has

bScsn ci\_.s-.wrdiIly 1 y retained and heard in the Principal

Bench, New Delhi. Accordingly MA 1877/2001 is allowed.

A. It IS not dispuned by the learned counsel that

t-he issues raised in this case with regard to the

revision ot the seniority list as per the decision oT

the Hon'ble Supreme Court in Aiit Singh-II's case

(supra) read with the subsequent decision oT the

Hon ble Supreme Court with regard to the 85th Amendment

ui L,iie wOiisu 11uL. 1 on regarding the determination oT the

seniority oT the staTT belonging to SC/ST communities

13 subjudice beTore the Hon'ble Supreme Court. Both

learned counsel Tor parties have also submitted that



(3)

ohs cjusstion o"f 1 ssusncs cf ths ssnlonty 1 ist/rsvision

of seniority list with regard to the employees who

belong to uhe reserved categories, is, therefore, to be

done after Lhe decision by the Hon'ble Supreme Cour^.

ihe Apex Court has also issued a status quo order in

nnnn
di un £.\j\jc.,

5i Shri R•L• Dhawan, learned counsel Tor the

respondents has relied on a recent order of the

Tribunal in a similar case, i.e., Kharaiti Lai Chawla

Vs. Union of India and Ors. (OA No.3253/2001) decided

on 2.5.2002 in which incidentally both the learned

counsel were the same for the parties (copy placed on

•r record). He has, therefore, prayed that the present OA

may also be disposed of by a similar order.

5. In the facts and circumstances of the case and

taking into account the submissions made by the learned

counsel for the parties, we are of the view that as the

relevant facts and issues raised in the present OA are

sub.iud 1 ce before the Hon'ble Apex Court, it would be

appropriate to dispose ot this OA as follows —

The respondents shall take further decision in

^  the issues raised in chis OA, in accordance with

the decision and directions of the Hon'ble

Supreme Court in the aforesaid pending case.

No order as to costs.
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( M.P. Singh ) ( Smt. Lakshmi Swamlnathan )
MsmberCA) Vice Chairman (J)
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